
REVIEW PET No. 17 of 2013 

 

 

 

BEFORE 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 

16.12.2013 

 

 Heard Mr. N Khan, learned CGC appearing for the review petitioner. 

 This is an application for reviewing the Judgment and Order of this Court 

dated 19/08/2013 passed in WP (C) No. 122 (SH) of 2013. 

 I have perused the grounds and also heard the submission of Mr. N Khan, 

learned counsel for the review petitioner that the grounds taken in the present 

application for review are neither taken in the writ petition nor argued at the time 

of hearing of the writ petition i.e. No WP (C)  No. 122 (SH) of 2013 which was 

finally disposed of by passing the Judgment and Order dated 19/08/2013. WP 

(C) 122 (SH) of 2013 cannot be re-opened only on the ground that some points 

had not been argued at the time of hearing of the WP (C)  No. 122 (SH) of 2013. 

There is no ground for entertaining the review petition. Accordingly, the review 

petition is dismissed. 

   

 

 

JUDGE          

    

P.P.Lamare 

 
 
 



COMPET No. 2 of 2013 
 
 
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 
16.12.2013 
 
   

Vide order of this Court dated 03.10.2013, the Official Liquidator as 

well as the Regional Director (North East), Ministry of Corporate Affairs, 

Merello Building, Kachari Road Shillong were directed to submit their report 

within one month. The Official Liquidator had filed the report on 26.11.2013.  

Registry is directed to submit its report as to whether the Regional 

Director (North East), Ministry of Corporate Affairs, Merello Building, Kachari 

Road Shillong has been informed to verify the report and document 

submitted by the petitioner-company as per order of this Court dated 

03.10.2013 on or before 24.02.2013.  

 

 List this case again on 24/2/2014.  

  

JUDGE          

    

P.P.Lamare 

 
 
 



COMPET No. 3 of 2013 
 
 
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 
16.12.2013 
 

 List this case after the winter vacation. 

  

JUDGE          

    

P.P.Lamare 

 
 
 



COMPET No. 5 of 2013 
 
 
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 
16.12.2013 
 
 Heard Mr. N Mozika, learned counsel appearing for the petitioner. 

 Respondent No. 2 had filed affidavit-in-opposition. 

 Office note dated 13/12/2013 indicates that A/D card received from 

the respondent No. 6 after duly served. 

 Notice to the respondents No. 1 & 3 returned un-served. 

 A/D card of respondent No. 5 has not yet been received. 

 Mr. N Mozika, learned counsel appearing for the petitioner submits 

that steps have been taken twice for service of notice of the present 

contempt petition to respondents No. 1 & 3 by the registered post with A/D 

card and the same returned un-served.  

 In such circumstances, Mr. N Mozika, learned counsel appearing for 

the petitioner prays for allowing him to take steps for service of notice to the 

respondents No. 1,3,4 & 5 by substituted service through newspaper 

publication. Prayer is allowed and substituted service of notice to the 

respondents No. 1,3,4 & 5 should be published in the daily local newspaper  

viz The Shillong Times. Steps for substituted service should be taken within 

3 (three) weeks.  

 List this case on 7/2/2014.  

  

  

JUDGE          

    

P.P.Lamare 

 



 
 
 



COMPET No. 6 of 2013 
 
 
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 
16.12.2013 
 
 Exchange of pleading is complete. 

 List this case for final hearing  on 10/2/2014.  

  

  

JUDGE          

    

P.P.Lamare 

 
 
 
 



COMPET No. 7 of 2013 
 
 
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 
16.12.2013 
 
 As prayed for by the learned counsel for the respondent, another 2 (two) 

weeks’ time as a last chance is granted to file counter affidavit. 

 List this case on 7/2/2014.  

JUDGE          

    

P.P.Lamare 

 
 



COMPET No. 9 of 2013 
 
 
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 
16.12.2013 
 
 Heard Mr. A Khan, learned counsel for the petitioner as well as Mr. R 

Deb Nath, learned CGC appearing for the respondent No.1. 

 Issue notice returnable within 4 (four) weeks. 

 As Mr. Deb Nath had already entered appearance, no formal notice 

is called for. 

 Petitioner is directed to take steps for service of notice to the 

respondent No. 2 by registered post with A/D within 3 days. 

 List this case again on 24/2/2014.  

  

  

JUDGE          

    

P.P.Lamare 

 
 



CRL. PETN. No. 18 of 2013 
 
 
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 
16.12.2013 
 
 As prayed for by the learned counsel for the petitioner, list this 

case on 17/2/2014.  

  

  

JUDGE          

    

P.P.Lamare 

 
 
 
 
 



MISC CASE No. 379 of 2013 

In Review Pet No. 20 of 2013 

 

 

 

BEFORE 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 

16.12.2013 

 

 In view of the order dated 16/12/2013 passed in Review Petition No. 

20 of 2013, this Misc Case also stands dismissed. 

 

 

JUDGE          

    

P.P.Lamare 

 
 
 
 
 
 



MISC CASE No. 368 of 2013 

In Review Pet No. 15 of 2013 

 

 

 

BEFORE 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 

16.12.2013 

 

 In view of the order dated 16/12/2013 passed in Review Petition No. 

15 of 2013, this Misc Case also stands dismissed. 

JUDGE          

    

P.P.Lamare 

 
 
 
 
 
 



MISC CASE No. 369 of 2013 

In Review Pet No. 16 of 2013 

 

 

 

BEFORE 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 

16.12.2013 

 

 In view of the order dated 16/12/2013 passed in Review Petition No. 16 of 

2013, this Misc Case also stands dismissed. 

 

 

JUDGE          

    

P.P.Lamare 

 
 
 



MISC CASE No. 370 of 2013 

In Review Pet No. 17 of 2013 

 

 

 

BEFORE 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 

16.12.2013 

 

 In view of the order dated 16/12/2013 passed in Review Petition No. 

17 of 2013, this Misc Case also stands dismissed. 

 

 

JUDGE          

    

P.P.Lamare 

 
 
 
 



MISC CASE No. 377 of 2013 

In Review Pet No. 18 of 2013 

 

 

 

BEFORE 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 

16.12.2013 

 

 In view of the order dated 16/12/2013 passed in Review Petition No. 18 of 

2013, this Misc Case also stands dismissed. 

 

 

JUDGE          

    

P.P.Lamare 

 
 
 
 



MISC CASE No. 378 of 2013 

In Review Pet No. 19 of 2013 

 

 

 

BEFORE 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 

16.12.2013 

 

 In view of the order dated 16/12/2013 passed in Review Petition No. 19 

of 2013, this Misc Case also stands dismissed. 

 

 

JUDGE          

    

P.P.Lamare 

 
 
 
 
 



REVIEW PET No. 16 of 2013 

 

 

 

BEFORE 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 

16.12.2013 

 

 Heard Mr. N Khan, learned CGC appearing for the review petitioner. 

 This is an application for reviewing the Judgment and Order of this Court 

dated 19/08/2013 passed in WP (C) No. 123 (SH) of 2013. 

 I have perused the grounds and also heard the submission of Mr. N Khan, 

learned counsel for the review petitioner that the grounds taken in the present 

application for review are neither taken in the writ petition nor argued at the time 

of hearing of the writ petition i.e. No WP (C)  No. 123 (SH) of 2013 which was 

finally disposed of by passing the Judgment and Order dated 19/08/2013. WP 

(C) No. 123 (SH) of 2013 cannot be re-opened only on the ground that some 

points had not been argued at the time of hearing of the WP (C)  No. 123 (SH) of 

2013. There is no ground for entertaining the review petition. Accordingly, the 

review petition is dismissed. 

   

 

 

JUDGE          

    

P.P.Lamare 

 
 



WP (C) No. 351 of 2012 
 
 
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 
16.12.2013 
 
 As prayed for by the learned counsel appearing for the petitioner, 

list this case after winter vacation. 

 

 

JUDGE          

    

P.P.Lamare 

 
 
 
 
 



REVIEW PET No. 18 of 2013 

 

 

 

BEFORE 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 

16.12.2013 

 

 Heard Mr. N Khan, learned CGC appearing for the review petitioner. 

This is an application for reviewing the Judgment and Order of this Court 

dated 19/08/2013 passed in WP (C) No. 192 (SH) of 2013. 

 I have perused the grounds and also heard the submission of Mr. N Khan, 

learned counsel for the review petitioner that the grounds taken in the present 

application for review are neither taken in the writ petition nor argued at the time 

of hearing of the writ petition i.e. No WP (C)  No. 192 (SH) of 2013 which was 

finally  disposed of by passing the Judgment and Order dated 19/08/2013. WP 

(C) No. 192 (SH) of 2013 cannot be re-opened only on the ground that some 

points had not been argued at the time of hearing of the WP (C)  No. 192 (SH) of 

2013. There is no ground for entertaining the review petition. Accordingly, the 

review petition is dismissed. 

   

 

 

JUDGE          

    

P.P.Lamare 

 
 
 



REVIEW PET No. 19 of 2013 

 

 

 

BEFORE 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 

16.12.2013 

 

 Heard Mr. N Khan, learned CGC appearing for the review petitioner. 

This is an application for reviewing the Judgment and Order of this Court 

dated 05/09/2013 passed in WP (C) No. 162 (SH) of 2013. 

 I have perused the grounds and also heard the submission of Mr. N Khan, 

learned counsel for the review petitioner that the grounds taken in the present 

application for review are neither taken in the writ petition nor argued at the time 

of hearing of the writ petition i.e. No WP (C)  No. 162 (SH) of 2013 which was 

finally  disposed of by passing the Judgment and Order dated 05/09/2013. WP 

(C) No. 162 (SH) of 2013 cannot be re-opened only on the ground that some 

points had not been argued at the time of hearing of the WP (C)  No. 162 (SH) of 

2013. There is no ground for entertaining the review petition. Accordingly, the 

review petition is dismissed. 

   

 

 

JUDGE          

    

P.P.Lamare 

 
 
 
 



REVIEW PET No. 20 of 2013 

 

 

 

BEFORE 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 

16.12.2013 

 

 Heard Mr. N Khan, learned CGC appearing for the review petitioner. 

This is an application for reviewing the Judgment and Order of this Court 

dated 19/08/2013 passed in WP (C) No. 193 (SH) of 2013. 

 I have perused the grounds and also heard the submission of Mr. N Khan, 

learned counsel for the review petitioner that the grounds taken in the present 

application for review are neither taken in the writ petition nor argued at the time 

of hearing of the writ petition i.e. No WP (C)  No. 193 (SH) of 2013 which was 

finally disposed of by passing the Judgment and Order dated 19/08/2013. WP 

(C) No. 193 (SH) of 2013 cannot be re-opened only on the ground that some 

points had  not been argued at the time of hearing of the WP (C)  No. 193 (SH) of 

2013. There is no ground for entertaining the review petition. Accordingly, the 

review petition is dismissed. 

   

 

 

JUDGE          

    

P.P.Lamare 

 
 
 
 
 



REVIEW PET No. 21 of 2013 

 

 

 

BEFORE 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 

16.12.2013 

 

 Heard Mr. S Sen, learned counsel appearing for the review petitioner. 

This is an application for reviewing the Judgment and Order dated 

11/11/2013 passed in WP (C) No. 95 of 20012. 

 Perused review petition. 

 The writ petition which was finally disposed of cannot be re-opened 

for the purpose of re-hearing by filing review petition. Accordingly, the 

review petition stands disposed of. 

  

 

 

JUDGE          

    

P.P.Lamare 

 
 
 



REVIEW PET No. 15 of 2013 

 

 

 

BEFORE 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 

16.12.2013 

 

 Heard Mr. N Khan, learned CGC appearing for the review petitioner. 

 This is an application for reviewing the Judgment and Order of this 

Court dated 19/08/2013 passed in WP (C) No.124 (SH) of 2013. 

 I have perused the grounds and also heard the submission of Mr. N 

Khan, learned counsel for the review petitioner that the grounds taken in the 

present application for review are neither taken in the writ petition nor 

argued at the time of hearing of the writ petition i.e. No WP (C)  No. 124 

(SH) of 2013 which was finally disposed of by passing the Judgment and 

Order dated 19/08/2013. WP (C) No. 124 (SH) of 2013 cannot be re-opened 

only on the ground that some points had  not been argued at the time of 

hearing of the WP (C)  No. 124 (SH) of 2013. There is no ground for 

entertaining the review petition. Accordingly, the review petition is 

dismissed. 

   

 

 

JUDGE          

    

P.P.Lamare 

 
 
 
 
 
 



WP (C) No. 235 of 2012 
 
 
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 
16.12.2013 
 
 List this case after winter vacation. 

 

 

JUDGE          

    

P.P.Lamare 

 
 
 
 
 



WP (C) No. 25 of 2012 
 
 
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 
16.12.2013 
 
 As prayed for by the learned counsel for the petitioner, list this 

case after  winter vacation. 

 

 

JUDGE          

    

P.P.Lamare 

 
 
 
 
 



WP (C) No. 275 of 2012 
 
 
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 
16.12.2013 
 
 As prayed for by Mr. VGK Kynta, Senior Advocate appearing for 

the petitioner, list this case after winter vacation. 

 

 

JUDGE          

    

P.P.Lamare 

 
 
 
 



WP (C) No. 338 of 2012 
 
 
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 
16.12.2013 
 
 As prayed for by the learned counsel for the petitioner, list this 

case after winter vacation. 

 

 

JUDGE          

    

P.P.Lamare 

 
 
 



REVIEW PET No. 17 of 2013 

 

 

 

BEFORE 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 

16.12.2013 

 

 Heard Mr. N Khan, learned CGC appearing for the review petitioner. 

 This is an application for reviewing the Judgment and Order of this Court 

dated 19/08/2013 passed in WP (C) No. 122 (SH) of 2013. 

 I have perused the grounds and also heard the submission of Mr. N Khan, 

learned counsel for the review petitioner that the grounds taken in the present 

application for review are neither taken in the writ petition nor argued at the time 

of hearing of the writ petition i.e. No WP (C)  No. 122 (SH) of 2013 which was 

finally disposed of by passing the Judgment and Order dated 19/08/2013. WP 

(C) 122 (SH) of 2013 cannot be re-opened only on the ground that some points 

had not been argued at the time of hearing of the WP (C)  No. 122 (SH) of 2013. 

There is no ground for entertaining the review petition. Accordingly, the review 

petition is dismissed. 

   

 

 

JUDGE          

    

P.P.Lamare 

 
 
 



COMPET No. 2 of 2013 
 
 
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 
16.12.2013 
 
   

Vide order of this Court dated 03.10.2013, the Official Liquidator as 

well as the Regional Director (North East), Ministry of Corporate Affairs, 

Merello Building, Kachari Road Shillong were directed to submit their report 

within one month. The Official Liquidator had filed the report on 26.11.2013.  

Registry is directed to submit its report as to whether the Regional 

Director (North East), Ministry of Corporate Affairs, Merello Building, Kachari 

Road Shillong has been informed to verify the report and document 

submitted by the petitioner-company as per order of this Court dated 

03.10.2013 on or before 24.02.2013.  

 

 List this case again on 24/2/2014.  

  

JUDGE          

    

P.P.Lamare 

 
 
 



COMPET No. 3 of 2013 
 
 
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 
16.12.2013 
 

 List this case after the winter vacation. 

  

JUDGE          

    

P.P.Lamare 

 
 
 



COMPET No. 5 of 2013 
 
 
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 
16.12.2013 
 
 Heard Mr. N Mozika, learned counsel appearing for the petitioner. 

 Respondent No. 2 had filed affidavit-in-opposition. 

 Office note dated 13/12/2013 indicates that A/D card received from 

the respondent No. 6 after duly served. 

 Notice to the respondents No. 1 & 3 returned un-served. 

 A/D card of respondent No. 5 has not yet been received. 

 Mr. N Mozika, learned counsel appearing for the petitioner submits 

that steps have been taken twice for service of notice of the present 

contempt petition to respondents No. 1 & 3 by the registered post with A/D 

card and the same returned un-served.  

 In such circumstances, Mr. N Mozika, learned counsel appearing for 

the petitioner prays for allowing him to take steps for service of notice to the 

respondents No. 1,3,4 & 5 by substituted service through newspaper 

publication. Prayer is allowed and substituted service of notice to the 

respondents No. 1,3,4 & 5 should be published in the daily local newspaper  

viz The Shillong Times. Steps for substituted service should be taken within 

3 (three) weeks.  

 List this case on 7/2/2014.  

  

  

JUDGE          

    

P.P.Lamare 

 



 
 
 



COMPET No. 6 of 2013 
 
 
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 
16.12.2013 
 
 Exchange of pleading is complete. 

 List this case for final hearing  on 10/2/2014.  

  

  

JUDGE          

    

P.P.Lamare 

 
 
 
 



COMPET No. 7 of 2013 
 
 
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 
16.12.2013 
 
 As prayed for by the learned counsel for the respondent, another 2 (two) 

weeks’ time as a last chance is granted to file counter affidavit. 

 List this case on 7/2/2014.  

JUDGE          

    

P.P.Lamare 

 
 



COMPET No. 9 of 2013 
 
 
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 
16.12.2013 
 
 Heard Mr. A Khan, learned counsel for the petitioner as well as Mr. R 

Deb Nath, learned CGC appearing for the respondent No.1. 

 Issue notice returnable within 4 (four) weeks. 

 As Mr. Deb Nath had already entered appearance, no formal notice 

is called for. 

 Petitioner is directed to take steps for service of notice to the 

respondent No. 2 by registered post with A/D within 3 days. 

 List this case again on 24/2/2014.  

  

  

JUDGE          

    

P.P.Lamare 

 
 



CRL. PETN. No. 18 of 2013 
 
 
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 
16.12.2013 
 
 As prayed for by the learned counsel for the petitioner, list this 

case on 17/2/2014.  

  

  

JUDGE          

    

P.P.Lamare 

 
 
 
 
 



MISC CASE No. 379 of 2013 

In Review Pet No. 20 of 2013 

 

 

 

BEFORE 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 

16.12.2013 

 

 In view of the order dated 16/12/2013 passed in Review Petition No. 

20 of 2013, this Misc Case also stands dismissed. 

 

 

JUDGE          

    

P.P.Lamare 

 
 
 
 
 
 



MISC CASE No. 368 of 2013 

In Review Pet No. 15 of 2013 

 

 

 

BEFORE 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 

16.12.2013 

 

 In view of the order dated 16/12/2013 passed in Review Petition No. 

15 of 2013, this Misc Case also stands dismissed. 

JUDGE          

    

P.P.Lamare 

 
 
 
 
 
 



MISC CASE No. 369 of 2013 

In Review Pet No. 16 of 2013 

 

 

 

BEFORE 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 

16.12.2013 

 

 In view of the order dated 16/12/2013 passed in Review Petition No. 16 of 

2013, this Misc Case also stands dismissed. 

 

 

JUDGE          

    

P.P.Lamare 

 
 
 



MISC CASE No. 370 of 2013 

In Review Pet No. 17 of 2013 

 

 

 

BEFORE 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 

16.12.2013 

 

 In view of the order dated 16/12/2013 passed in Review Petition No. 

17 of 2013, this Misc Case also stands dismissed. 

 

 

JUDGE          

    

P.P.Lamare 

 
 
 
 



MISC CASE No. 377 of 2013 

In Review Pet No. 18 of 2013 

 

 

 

BEFORE 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 

16.12.2013 

 

 In view of the order dated 16/12/2013 passed in Review Petition No. 18 of 

2013, this Misc Case also stands dismissed. 

 

 

JUDGE          

    

P.P.Lamare 

 
 
 
 



MISC CASE No. 378 of 2013 

In Review Pet No. 19 of 2013 

 

 

 

BEFORE 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 

16.12.2013 

 

 In view of the order dated 16/12/2013 passed in Review Petition No. 19 

of 2013, this Misc Case also stands dismissed. 

 

 

JUDGE          

    

P.P.Lamare 

 
 
 
 
 



REVIEW PET No. 16 of 2013 

 

 

 

BEFORE 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 

16.12.2013 

 

 Heard Mr. N Khan, learned CGC appearing for the review petitioner. 

 This is an application for reviewing the Judgment and Order of this Court 

dated 19/08/2013 passed in WP (C) No. 123 (SH) of 2013. 

 I have perused the grounds and also heard the submission of Mr. N Khan, 

learned counsel for the review petitioner that the grounds taken in the present 

application for review are neither taken in the writ petition nor argued at the time 

of hearing of the writ petition i.e. No WP (C)  No. 123 (SH) of 2013 which was 

finally disposed of by passing the Judgment and Order dated 19/08/2013. WP 

(C) No. 123 (SH) of 2013 cannot be re-opened only on the ground that some 

points had not been argued at the time of hearing of the WP (C)  No. 123 (SH) of 

2013. There is no ground for entertaining the review petition. Accordingly, the 

review petition is dismissed. 

   

 

 

JUDGE          

    

P.P.Lamare 

 
 


